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CENTRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA BENCH

0. A/350/987/2014 Date of order 20.11.2017

Coram: Hon’ble Ms. Bidisha Banerjee Judicial- Member
Hon’ble Ms. Jaya Das Guptd,’ Admlnlstrat|_\/e Member

In the matter of....

Jagann_ath Nahak,

Son of Late Bihari Nahak, residing at
Central Government Quarters, Tollygunge,

C/o Debu Mukherjee, Block E~P.0. ¢ e,
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Servucexthrough the SecretaryJ,,M
Survey?of lndla 27, J'.‘fzg_mﬁieﬁru
l<oll<ata 700@16
2. The Dnrector Genera}m
'Geologt%a| Survey ofmlndj"é
Nehru Road I<o|ka’ta 700016
3. The Controller of*Acco‘unts R
Central Accou nts Offlce Debartm‘_'w ik ofwx M & &
Mines, Geologxcal Survey “of.India, 5% 6 wwfsﬂ*"’b {,“"&
ciplanade East, Kolkatd==700069 e
4. The Head of Office, e
Geological Survey of India, 27, J.L. Nehru
Road, Kolkata- 700016
5. The Administrative Officer,
Grade-ll for Head of Office, Central
Headquarter, Geological Survey of India
27, J.L. Nehru Road, Kolkata-700016
6. The Superintendent 15 B, Claim
Sectio‘n, Geological Survey of India, 27
J:.L. Nehru Road, |<o|kata-705()016
----- -Respondents




For the Applicant(s) . Ms.T.Das, i counsel
For the Respondent (s):  Mr. S: K Ghosh counsel

RDER (Oral) '

Per Ms. Bidisha Banerjee, JudlC|a| Nlember

Ld. counsel for both sude‘s a‘_re'i_-fpr_esent.

2. It seems that the applicant i‘s;"no't getting his full pension after his retirement
on 31.05.2012. The respondents have failed to clarify the reason why the

applicant is being allowed only ‘Provisional Pension and not final pension. That

3. -On 14.10. 2015 dthlsS Tmbunal dlrected“payrhent of DF%ISIONB| pension on the
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4. Inview of the facts emergmg?out of the pleadihgs:and?arguments that there is
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a dispute in regard‘to th'e |dent|ty o? Iegal"W|fe of"‘the ap |Icar,1,t'fthe DDG, PNA is
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doubts and submit the necessary papers and documents for ﬂnallsatlon of the

pension.
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5. 0f he duly complies with: the dlrectlon let appropriate orders be issued by 3

, M
months and upon receivingldocuments if nothing stands in the way, let the full
. PAVAN
pension be released with the arrears: m accordance with law.
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6. Accordingly, the O.A stands dispbsed of. No costs.
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